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UA 248 of 1997 

Present 	; 	Hon'ble fIr. 0. Purksyaatha, 	Judicial flember 

Hon'ble fIr. S. bisuas, 	Aninietrative Member 

In The Central Administrti,e Tribunsi 
Calcutta Bencb 

a' 

Nikhil Kr. Rabidas 

VS... 

D/o Rst 
I 

For the Appliont ; Mr. H LRashid, Counsel 

For the Respondents: Mr. S.P. Kar, Counsel 	
4 

Hoard on $ 0310'2001 
	 Date of Order : 0310'.2001 
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The case of the applicant, in short, Is that his fthor 

retired from Po stal Service as E.D.M.C. 	2-.21997 	tbu the 

applicant elaims that he, ork,d in the Department about 17 years 
Ck 

back when he was miner as substitute as appointed by his father. 
Ae~k— 

Now his father rotirel and on the basis of vast experience he Is 

claiming for consideration for appointment as E.D.M.C. in place of 

his fathar as a mercy. 

t4.ulssl Mr. Kar on behalf of the repondents raisie 

objection stating that no p&mstacie case could be made out by the 

applicant for claiming such benefit of appointment in this sass. 

Respondents filed reply t. the O.R. denying the cldm of the appli—

cant* 

We have considered submissions ef' LI. Counsel of both the 

parties. LI. Counal for the applicant fairly submits that app 

Centd.c:A 



- 2" 

prayed mercy if the Court in respect if gr'anting benefit of appoint-

menton the basis of the past-'ark and experience of abeut 17 ysars. 

We are of the view that the Court cannet pass any erder being bene 

vaunt unless a petn acquires legal right under the Statute and 

Rules. Us find thetpi1s%t ànet iequirU any enforcible 

right .r legal right for getting appontient in this ease. Hewever, 

he, being a citizen of Iniis, has right to get .mpiaym.nt in any 

Department accerding to his qua lification and eligibility prescribed 

by the respective Rules. Sop. his sass may Is considered by the 

Depsrtosnt under Rules it he is fsunel eligible and if any vacancy 

arises in future and advertisement is made. If applicant baa 

applied for such benefit to the Departmentp,tho Department may cm-

aider his Ose accerding t. rules. Application is this disposed of* 
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